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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
A NCS. 3-5 & 8-9 in CIVIL APPEAL NO 5147-5148 OF 2005
LAXM SHARMA & ORS. Appel lant (s)
VERSUS
V. C., CHHATRAPATI S. MAHARAJ UNI V. & ORS. Respondent ( s)

( for nodification of judgment, violation of judgnent and order
and pernmission to file rejoinder affidavit in I.A Nos.3 and 5
filed by M. Kul deep Singh, Adv.for appellant and office

report )

Dat e: 19/04/ 2010 This Petition was called on for hearing today.
CORAM :

HON BLE MR JUSTI CE ALTAMAS KABI R

HON BLE MR JUSTI CE AFTAB ALAM
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M. Shakil Ahmed Syed, Adv.
M. Uresh Narain Sharma, Sr.Adv.
Uni versity M. Neeraj Tiwary, Adv.
M. Anurag Si ngh, Adv.
M. C. Bal akri shna, Adv.
M . M Z. Chaudhary, Adv.
R3 M. Aftab Ali Khan, Adv.
M. S. A Zaidi, Adv.
M. Meht ab Ahmed, Adv.
M. Rashi d Khan, Adv.
Contd. . 2/ -
-2-C A 5147-5148/ 05
UPON hearing counsel the Court nmade the foll ow ng
ORDER
Lear ned counsel appeari ng for t he Vi ce-
Chancel | or and Registrar of the Chatrapati Shahuji
Mahaj r aj Uni versity, Kanpur, has subnitted t hat
the results of the renaining candi dates out of the
23 candi dates, whose results were to be decl ared,
have since been decl ared. In fact, copies of the
mar k- sheet s have al so been produced in Court and
have been handed over to t he | ear ned counsel

appearing for the said nine candi dates.
As far as the said issue is concerned, even
if the sane is treated as cl osed, there is one
ot her aspect which will require consideration and
that is declaration of the results of the persons,

whose nanes wer e not i ncl uded anongst t he 23
candi dates nentioned in the judgment of this Court
dat ed 23. 6. 2006, out of whi ch t he cont enpt

application arises.
The Vi ce-Chancellor and the Registrar of the



University are directed to file a supplenmentary

af fidavit, i ndi cati ng t he t ot al nunber of
candi dat es, whose results wer e decl ar ed, apart
from t he 23 candi dat es, whose nanes wer e not
nment i oned and t he ci rcunst ances in whi ch their

results were decl ared.
Let this matter be adjourned for a period of

t wo weeks for t he present, for t he af oresai d
pur pose.
(Sheet al Dhingra) (Jugi nder Kaur)
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